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SHORT DURATION  DISCUSSION

Police firing on dalits in Mumbai and
Atrocitics Committed on them on other
parts of Maharashtra—Contd.
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SHRI SATISH PRADHAN: Sir, I am
on a point of order. (Imerruptions)

PROF. RAM KAPSE (Maharashtra):
Sir, Tam on a point of order.

THE VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): Yes, what is
it?

PROF. RAM KAPSE: My point of
order is that Shri Govindrao Adik
referred to  the Chief Minister of
Maharashtra, Shri Manohar Joshi and the
Deputy Chief Minister of Maharashtra,
Shri Gopinath Munde, as * in this House.
They arc not present in this House to
reply to it. (Interruptions)

SHRI SUSHILKUMAR
SAMBHAIJIRAO SHINDE
(Maharasthra): He has not said it. He is
only telling us what slogans people in
Maharashtra are raising.

SHRI GOVINDRAO ADIK: 1 am
just...

THE VICE-CHAIRMAN  (SHRI
JOHN F. FERNANDES): Mr. Adik, just
one minute. (Interruptions) Mr. AdikK, if
you have uttered this word referring to
somebody clse, then I dom’t think it
should go on record. (Interruptions)

SHRI GOVINDRAO ADIK: Sir, I
agree with whatever you say. But I
haven’t said anything of my own. I am
just bringing the situation prevailing in
the State before this House. I am only

T 1 ] 1 R Fa
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pointing out what is happening i1 the
State. It is not my intention...
(Interruptions)

PROF. RAM KAPSE: Sir, it should be
expunged.

THE VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): I have already
said that it should be expunged.
(Interruptions) 1 have already said, if it is
on record it should be expunged.

SHRI SUSHILKUMAR
SAMBHAIJIRAO SHINDE: These are
the slogans that people are raising there.

SHRI GOVINDRAO ADIK: It is not
a slogan that 1 have raised it in this
House. This is what people are shouting

" outside.

THE  VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): But you
should maintain the decorum in the
House. You should not repeat here what
others are saying about elected
representatives of the State. Please
continue.

SHRI GOVINDRAO ADIK: Sir, my
intention was just to point out the
seriousness of the situation because the
hon. Home Minister is sitting here and he
is not yet convinced about the failure of
the law and order situation in the State.
That is why I wanted to point it out to
him. That was the intention. I don’t want
to make any allegations against the Chief
Minister or the Deputy Chief Minister.
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THE VICE-CHAIRMAN  (SHRI
JOHN F. FERNANDES): Shri N.
Thalavai Sundaram. Your party has only
five minutes.

SHRI N. THALAVAI SUNDRAM
(Tamil Nadu): Mr. Vice-Chairman, Sir,
thank you very much for giving me an
opportunity to speak on this issue. It is
not a political issue. It is an issue which
relates to the Dalits. The Dalits are
suffering at the hands of either police or
some other people everyday. Sir, we
know it very well that there is a police
manual which is applicable in the whole
country. I want to know from the hon.
Home Minister whether the concerned
police officials got any instructions from
the State Government.

Sir, our paity colleagues, Shei S.
Niraikulathan, Shri O.S. Manian and Shri
R. Margabandu, put a common question
regarding the communal tension in our
country on the Sth March, 1997. The
question was whether the Government
proposes to take any stringent measures
for containing the widespread communal
violence in several parts of the country.
In reply to that the Home Minister said,
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“The overall communal situation in the
country has considerably improved since
1993. There was a major incident of
violence only in Tamil Nadu during the
last two months.” Sir, nowadays, as far as
communal violence is concerned, Tamil
Nadu is the worst affected. The law and
order situation in Tamil Nadu is worse
than what is there in Maharashtra. How
are things going on in this country? It is
not only Maharashtra but also Tamil
Nadu where the situation is not good.

THE VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): Mr.
Sundaram, the debate is on Maharashtra,

SHRI N. THALAVAI SUNDARAM:
Sir, I am just comparing the condition of
Tamil Nadu with other States.

SHRI AJIT P.K. JOGI (Madhya
Pradesh): He started from Tamil Nadu
and now has reached Mumbai.

SHRI N. THALAVAI SUNDARAM:
Mr. Vice-Chairman, Sir, you know it
very well that different political parties
are ruling in defferent States of our
country. We have no objection to that.
We as Members of Parliament want to
know from the Home Minister as to how
these incidents are taking place in our
country. How many people were affected
by such incidents in Maharashtra? I want
to know whether this incident was
politically motivated or not. I also want
to know whether the police officials did
consult the State Government and
whether there was misuse of power for
attaching the Dalits. If these incidents are
not stopped, than we are going to witness
such incidents in Maharashtra, Tamil
Nadu, West Bengal and everywhere.
There is communal tension in the whole
country. I request the hon. Home
Minister to take necessary steps 1o
investigate whether police officials took
the law into their own hands or ther¢
were any instructions from the State
Government of Maharashtra for firing on
Dalits.

My next point is this. We are very
proud that our hon. President belongs to
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the Dalits. But, so far as Maharashtra is
concerned, the Dalits are being attacked
there day in and day out. The State
Government should ensure that such
incidents do not recur in future. Mr.
Vice-Chairman, Sir, you also wanted to
know whether this matter had been
referred to  the Human  Rights
Commission. '

T request the Chair to give a direction
to the hon. Home Minister in this regard.
This matter should be investigated
thoroughly because it is a very serious
matter. ‘It is not a political issue.

Sir, as you know we have statues of
national leaders in every State. If you go
to West Bengal, statues of Netaji are
there; if you go to Karnataka or Tamil
Nadu or to any other State, statues of
Dr. Ambedkar are therc. We know very
well that Dr. Ambedkar is respected very
greatly in this country. Everywhere
statues of Dr. Ambedkar are there. I
suggest that adequate protection may be
given to those statues which are in the
State capitals and metropolitan cities. I
would like to know whether you are
going to provide protection to the statues
of all national leaders. I think we can
request the Municipal Corporations in
various cities to take care of these
statues. Sir. the Home Minister may also
like to give a direction to the concerned
district police officials for providing
police protection to these statues. Sir, the
second point that I would like to mention
is that the State Government has
announced a compensation of Rs. 2.5
lakhs for those Dalits who suffercd
because of this firing in Maharashtra. Sir,
I think that this compensation is not
enough for these people. Sir, I again
want to know as to who was in the
background of this incident. I request the
Home Minister, through the Chair, that
this matter should be investigated by the
National Human Rights Commission as
was suggested by the Vice-Chairman
earlier. Lastly, Sir, I quoted the question

! which was put to the Home Minister
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only because in his reply the Home
Minister had stated that the law and
order in Tami! Nadu was worse. Thank
you
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THE  VICE-CHAIRMAN (SHRI
JOHN. F. FERNANDES): Now, I would
request Mr. Ish Dutt_Yadav to conclude
in time. Youwr party has only five
minutes. I have the list before me.
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3§ A WU S T ¥, AE SR A
t fmwm R W OF IW owE w
..(5TaGM)

THE VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): Mr. Pradhan,
you should not take his time. Please sit
down. Let him complete. He has only
five minutes.

sht ¥ T qEg: WA TR W, § s

Fae = = § B I am W A W

Feredh ¢ SRRl 9 ol v 7 20 4 For
EE W uwd §1 )

ot tom Frem: W, | A 9 @ @
L]

st iR R (v Rw): §u @ <,
M W ¥ Y, Gw

it §9 a0 aE: oW fifm 7 Sk
WA A R oaEEs W@ R T

TR, § Fe W @ 9 F PR W we
ARM@IYIIR @D awH Rl
e ¥ R R e & W W
Sig-dig & AW R, €1 ¥ A9 W, TeEd & A
w, R & AW W SR W W A TEH W
& @0 A fufy wEEg & o g
o, ek e R S A orw
w1 TEW fF A w4 @ fm # sk &
Ty ¥, g=d % 3 g, W v g
rt o o R Q@ T 7 1 vl
At T o R I W wER € ek
qER & e W o weRy ¥ W s T
¢ ok zofam aedk-356 @ wEEn @ T ®
HovR & iU & W AR, 36 W
§ TR Sk A R oo HW 356 W WM
FY | ¢ FHEeE THd Pad WERY A A
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R AW F fAw @mam O w6t o1 @ T IR
A RIE T ot wd ¢, ST &
et R A W & fg waws ol & B
0 FE A FR S s gt R e e
# 7§ | AR T T, T IR TR
el & W R A A H, G T
T Y W ¥ S B # Frg seta
3 #0f Tt af ok SR wUER A @t
AT A ww N oafy ofs
O A &1 TR, ¥ e T S e @
§, A sk wm 7 o = = e & Wy
§ AR W e % W g

THE VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): Thank you.
Now Dr. Gopalrao Vithalrao Patil.

Dr. Patil, your party has exhausted its
time and exceeded by four minutes. I will
give you only five minutes.

DR. GOPALRAO VITHALRAO
PATIL (Maharashtra): No, no, Only one
Member has spoken from our Party.

THE VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): Your party
has taken all the time. I will give you just
five minutes,

DR. GOPALRAO VITHALRAO
PATIL: This side’s views should also
come before the House. That is the
thing.

Thank ybu, hon. Vice-Chairman, for
giving me this opportunity.

On the 11th of July, there was the
desecration of the statue of Babasaheb
.Ambedkar, and there was the protest and
violence, resulting the death of ten
people. This incident was very tragic and
painful. Therefore, the leaders of BIP
met His Excellency, the Governor of
Maharashtra. When the Home Minister
of India, Shri Indrajit Gupta, was there
in Bombay on the 15th, we expressed our
concern and anguish. We deplored all the
three incidents of desecration, firing and
attack on the opposition leaders. This is
my first submission.
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The second point is that just now we
have heard wild and baseless allegations
against the Maharashtra Government.
Why I am calling them .as baseless is
because there was no truth. No statistics
were given, and no information was
supplied, but only wild allegations were
made.

First, one hon. Member said that
Maharashtra was only for Maharashtrians
and that there was no place there for
non-Maharashtrians. This is one of the
wildest allegations because everybody in
India knows that Maharashtra is the only
cosmopolitan State in the whole of India,
where the maximum number of non-
Maharashtrians from Jammu and
Kashmir to Kanyakumari live. There are
people from North India, Bihar and West
Bengal. Then, there are many people
from South India, Gujarat and Punjab.
The thing has come to such a stage that
we can say that Bombay is mini-India.
The population break-up in Bombay is
such that Maharashtrians are in a
minority and other people are in a
majority. Even in other cities of
Maharashtra the picture is just the same.
Then how can you say there is no place
for non-Maharashtrians there? This is a
blind-folded charge and 1 refute it
strongly.

Another point made out is that there is
no law and order in Maharashtra, the
Government there is  autocratic,
nondemocratic and so on and so forth,
but the facts are not given. They say
there are political murders, but not a
single example has been given as to
which leader was murdered. I can state
scveral cases—they are known and
discussions on them had taken place in
this House also—that during the
Congress  regime—where  imporant
leaders were murdered. Our M.L.A,,
hon. Prem Kumar Sharma, was murdered
in his house. Our venerable leader, Ram
Das Naik, who was President of the
Bombay Unit of the B.JP. was
murdered. The other two, Ramesh More,
M.L.A. and Vithal Chavan were
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murdered. They were political activists in
Bombay. These people were murdered
and the culprits were not arrested. Only
when the Government led by Shiv Sena
and B.J.P. alliance, came into power,
they arrested all  the  culprits,
chargesheeted them and they will be
prosecuted now. They are now making a
noise that their leader, the Leader of the
Opposition there, has been attacked. The
only work of the Congress rule there was
to beat the Members of the Opposition. 1
can say there might not be a single
Minister, who had not sustained lathis of
the Congress police. 1 can say that on the
then leader of the Opposition and the
present Home Minister and Deputy Chief
Minister, hon. Gopinath Munde, a mur-
derous attack was made and bullets were
fired on him.

SHRI GOVINDRAO ADIK. It was
not done by any Congressman.

st ST AR (fRR): W 98 F9 F ™
¥R w R (EEA)...

DR. - GOPALRAO VITHALRAO
PATIL: It was done during your Raj.
(Interruptions} During your Congress Raj
the topmost leader of the B.J.P., Dr.
Murli Manohar Joshi, was attacked and
he was bleeding from his head during the
Boat Club demonstration. (Interruptions)
Your Congress Police of Delhi had at-
tacked him. Your Raj was just run under
MISA. Have you forgotien the MISA?
Have you forgotten the black laws which
you had enacted? You have said the
press was gagged. (Interruptions)

THE VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): Dr. Patil, you
have to restrict yourself to Mumbai. If
you beat about the bush, there will be
problems.

DR. GOPALRAO VITHALRAO
PATIL: Sir, they had not restricted them-
selves to Mumbai. They were citing some
isolated instances of attacks on journal-
ists, but they had gagged the Press by
brining in back laws ‘that the whole na-
tional has not yet forgotten. How can

[RAJYA SABHA]

Discussion 236

your totalitarian rule run under MISA be
justified? Was it democracy? You are
now saying that in Maharashtra there is
no democracy. On the contrary, it is the
most peaceful State. The Home Minister
visited the State four months back and he
had said that Maharashtra is one of the
best governed States in the whole of
India. These are the words of the Home
Minister. As against that what had he to
say about other States? 1 don’t want to
name them, but on U.P. there was a
discussion in the House. What type of
Raj was going on in the Northern States
of Bihar and U.P.? Compare with that
and see that the situation is in
Maharashtra? What has actually hap-
pened is that for the first time after
indepedence, those who were in the Op-
position in Maharashtra, for the first
time, are now in Government and those
who were in Government, are now in

_ Opposition. The Congress is now out of

power. They cannot stay out of power.
The  issucs—social,  political  and
economic—created by the Congress and
their fellow-travellers, are now becing
raked up, because they have now lost the
political base. There is no issue and,
therfore, they want to create chaos. Why
1 am saying this Is there are some
reasons. The incident occurred instantly,
within 1% hours. There was a desecration
of the statue at 6.30 and there was a
firing at 7.30 or 8, Everything was over
within 1% hours, But is it a sudden
incident? No. There were certain things
which had taken place. On 10th July
therc was a debate going on in the

| Maharashira Assembly. One Member of

the State Legislature belonging to the
Congress party. while participating in the
debate said that there was peace in
Maharashtra. It is on record. But this
peace was the peace before a storm. In
Marathi... (Time-bell rings)

THE = VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): You have al-
ready taken 7 minutes.
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DR. GOPALRAO VITHALRAO
PATIL: Then, I will not speak.

THE VICE-CHAIRMAN (SHRI
JOHN F. FERNADES): Conclude within
two minutes.

. DR. GOPALRAO VITHALRAO
PATIL: I have to mention about the
background; and also -what steps the
Government has taken. I think 1 am the
second speaker from my party.

Sir, with your permission I would like
to state that in the proceedings of the
Maharashtra State Assembly what the
Member has said is on record.

“The peace before the storm.” Then,
the Home Minister intervened and said,
“Are you having any information as to
what is going to happen next?”

The same Member again said:

“Which is the peace of the graveyard?
Peace before the storm.” I do not know
whether he had any previous knowledge
that something was going to happen the
next day. This debate took place in the
Maharashtra State Assembly on the 10th
July. So, this is one thing.

The second thing is after the incident
many people visited that place. The hon.
Leader of the Opposition in the
Maharashtra State Assembly also visited
that site. Then, many other leaders also
visited that site. There was a prominent
RFI leader, Mr. Atwale. When he visited
that place along with other friends/like
Mr. Gavai the RPI Leader Mr. Atwale
was beaten by the mob. Mr. Gavai was
abused. Even then nobody from the Con-
gress condemned this attack. What is the
reason for this?

" [The Vice-Chairman (Shri Triloki Nath
Chaturvedi) in the Chair]

No complaint or FIR was lodged
whereas Mr. Bhujbal was accepted there.
No leader was allowed to visit that. site.
This was the condition. I do not know
whether the Leader of the Opposition
was the friendliest man. Yesterday only 1
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heard that he had purified the martyr’s
memorial with gomootra because it was
desecrated by the Dalits earlier. He was
the person who said, “Instead of erecting
the statue of Gandhiji, why don’t you
erect the statue of Nathuram Godse?”
These were the words of Mr. Bhujbal.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): The
hon. Home Minister is scheduled to give
his reply at 1.30 P.M. Please conclude. .
Mr. Adik, don’t interrupt him. The hon.
Home Minister has to reply.

DR. GOPALRAO VITHALRAO
PATIL: I will be brief. Instead of going
to other points, I will stick to my own
points. It is a well-known fact as to how
Mr. Bhujbal has caused defections. Mr.
Bhujbal entered the Congress party.
There were 52 Members of the Shiv Sena
in the Maharashtra Assémbly.

SHRI GOVINDRAO ADIK: Sir, L am
on a point of order. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): Mr.
Patil, you should confine yourself to the
subject. ...(Interruptions)...

DR. GOPALRAO VITHALRAC
PATIL: There were many defecions.
Everybody knows about it. 1 am mention-
ing only facts. It is far from true. I will
give some figures about Maharashtra.
They have said ‘atrocities’, but not a
single atrocity has been mentioned in this
House.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): Dr.
Paiil, now you have to conciude.

DR. GOPALRAO VITHALRAO
PATIL: In 1992, there were various ac-
trocities comnmitted on the Dalits. They
were in the form of murder, riois, rapes,
molestations and abuse in the name of
caste. I will give the figures in respect of
these offences from 1992 till 1997.

THE VICE-CHAIRMAN  (SHRI
TRILOKI NATH CHATURVEDI): You
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have to conclude now. If you go into the
figures, it will take a lot of time.

DR. GOPALRAO VITHALRAO
PATIL: Unless we know the facts and
figures, how can we come to a conclu-
sion, Sir? ‘

THE VICE-CHAIRMAN (SHRI
TRILOKI-NATH CHATURYEDI): You
can pass them on to Mr. Adik.

DR. GOPALRAO VITHALRAO
PATIL: Mr. Adik’s knowing it is not
important. All the people should know it.
I will give the figures at least for two or
three years.

As far as rape cases are concerned,
they were 28 in 1992 and then 27 and 37;
now they are only 11. It means they are
less. In respect of molestations, molesta-
tion cases were 78 in 1992, 95 in 1993 and
81 in 1994; they are only 22 now. The
cases of abuse, that is, atrocities, were
523, 737 and 438 earlicr; now they are
only 201. (Interruptions)

Iy (sh fedat 1w agdd):
gy | AMe-fog ¥ 9@ T W @ 8, e
G & Wd W Al . (SEEEHE)...

ot et anfEem: TR aEw 3w R 30
wad, 48 # frea w e, w0 @@ g, Ww
TR |

sqawey (sft Frclaima wgdd): 3
AP L, W WA R T

DR. GOPALRAO VITHALRAO
PATIL: 1 will explain only two or three
points.

Allegations are made that the police
manual was not followed and the magis-
trate was not called to give the order of
firing. The incidents took place in such a
way; there was a riot; there was a rasta
roko; a bus was burnt; and the burning
bus was being pushed towards the tank-
ers. At that time, the SRP entered there.
The force was less. It was very panicky
that if the tankers with LPG, petrol and
diesel exploded, that would cause a catas-
trophic situation resulting in the death of
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thousands. For orders-of firing, there was
no time to call the magistrate. Every
minute, the situation was worsening. That
is why, I feel, the police might not have
called the magistrate. To follow the
police code and manual also, it takes
time. When you are having a morcha,
fast, demonstration or rasta roko, if the
police is informed, it comes prepared
with all these things, tear gas, lathis,
water cannons and so on. Otherwise,
they cannot.

Now, the Government has taken some
action in this regard. They have instituted
a judicial inquiry in consultation with the
Home Minister as well as Ram Vilas
Paswanji. On the terms of reference,
there were consultations. The Govern-
ment of Maharashtra has given an ex
gratia payment of Rs. 2 lakhs to the kith
and kin of the deceased. (Imterruptions)

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): No.
Adikji, no interruption, please. (Interrup-
tions) Nirupamji, you will have your
chance. Please sit down.

Bon <t Y S T R AR T (TaUH)
qitet o, o9 W W )

DR. GOPALRAO VITHALRAO
PATIL: It is futile to say that the
Government of Maharashtra has killed
the Dalits. Ninety-nine per cent of the
inhabitants of the Ramabai Ambedkar
colony are Dalits. Therefore, those
people, who had come there in protest,
were fired at, and unfortunately, they
were Dalits. It is not a question that
Dalits were murdered. An incident had
taken place. A protest was there. Ninety-
nine per cent of the people there were
Dalits. (Interruptions)

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): The
question relates to police firing.

- (Interruptions)

DR. GOPALRAO VITHALRAO
PATIL: The State Government of
Mabharashtra has given Rs. 25,000/ to the
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injured. It has suspended three constables
who were guarding the . statue of
Ambedkar Ji. It has arrested forty-five
people who were responsible for the
attack on Opposition leaders’ houses, and
who had vandalised the houses, including
one M.L.A., two Corporators, one
Chairman of an institution and - many
other hoodlums, who had participated in
the incident. They have not at all
forgiven them, They have been arrested.
Some such steps were taken. Now, about
the Dalit movement...

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI):
Now, we cannot discuss more about any

movement as such. There is no time. Mr. -

Patil, please conclude.

DR. GOPALRAO VITHALRAO
PATIL: Sir, these people are saying that
we are against Dalits. But everybody in
this  country knows that the
empowcrment of Dalits has come only
from Maharashtra. It was Mahatma Phule
Sahu Ji Maharaj (Interruptions)

SHRI NILOTPAL BASU (West
Bengal): Sir, what is this? He is still
continuing,.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): I
am taking care of that aspect. But if you
interrupt, what can I do?

SHRI NILOTPAL BASU: I am not
interrupting.

DR. GOPALRAQO VITHALRAO
PATIL: Ambedkar Ji had given the
slogan: “Educate, organise and agitate.”
This was the slogan. What has the
Congress party done?

THE VICE-CHAIRMAN  (SHRI
TRILOKI NATH CHATURVEDI): We
are not on that. Please conclude. We can
have a separate discussion on that issue.

DR. GOPALRAO VITHALRAO
PATIL: I am concluding. While
participating in a discussion in the
Constituent Assembly, Ambedkar Ji, has
stated. “On 26th January 1950, we are
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going to enter a life of contradictions. In
politics, we will have equality and in
social and economic life, we will have
inequality.” Sir, in the 50th golden: year
of our independence and even after 50
years of our independence, these
contradictions still stare at our face. What
are you going to do? This is not an
isolated incident. Many such. incidents
have taken place and many such incidents
will take place.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI):
Thank you, Mr. Patil.

DR. GOPALRAO VITHALRAO
PATIL: We should not be emotional.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): 1
thought you have finished. Shri Sanjay
Nirupam.

st ¥ Freum: svawag R, §
9N ¥ wd W e dem 9mEa g
(=Hag™)

smway (of Bem e wgdd):
g4 W wF e

ot dea freww: § 9% WROORRE e

Fm ¥ i ¥ fag e e § R at
3 3 WA W FE YR R, 9 R s
T ) IWH A€ ¥ Bwm w s
(FEaR) s Wea S@ g S G,
AU T 9A gH ¥ (W)
sy (s Brewt Wy agdd):
v = B WO I R R T
R T F den IR (EEm)

i fagra i ¥ ER AWE TR
¢ (EEm)

TRy (sh s g sgdd):
fra & & 9 &7 (EUw)

N Nfegra wfE: A gEom A
G ¥ Aol ¥ (aud)

oy (sh Brewt g agdd):
Fi & 1885 ¥ 4y g of & a9 3w Fw
m AT Y SV (F99H)  Please
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take your seat. The hon. Home Minister
is needlessly delayed. He came twice or
thrice yesterday. Let us conclude certain
things.

M o fredw: v, 11 gt B W@
gER W w Rl 11 efem wigdl @ e
™, 36 N W W iR 1 en PRy iR
# o 2w e & T A s W
# fm me A dafaara fer s @ ¥ —
W i ok S wTRi weN @ s g
9 T O 1D W R e e
WRAFR, R+ T
Al WG W A T o o wa v W
fr g9 aferdl 9 gaw faaan €1 R T Ed
= owm A g e W@ @RREe e
| 3 e e wad & e W,
% 12 ol W kg { onm R
11 T W e wd sk B w @dfaw
foran %1 39 iR & S O & e
N § | W, T i ¥ e & e
g7 I WEd R, e # wwE W
aRd ¥, I a W 0w W ¢ )
el U ¥ fr TR g % W s
FAM 3 % A 39 g0 39 W e A QWM
wifg 31 o T el W §) e A
forn ¥, eeh W@ @ 9 & 6 e TR
we 2 B #6 et Y S R e e @ A
Oy S W @A R e sl R wod
AR Y T TFd W T I gEH W
seam & 31 B 98 v ¥ FaER )
R I <o W W ST § oTEd W TTE
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WE Tl RN A 9 W, % WA
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@11 end @ U A oo e S
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& W o By 3 B0 e R W da
¢ W et o oo o @ ww §
& R da AN IE @D e @ w P
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T I 9E W AAHA T N AW =@ 2
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2 A W A A M@ R W TE
¥ #® @ w ey
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st o fream: w, o A 3w ¥
a7 s wEd §) YA W oFE ¥ 0 e
& A g 1w W o1 3w s F Sfew
ag o 5 3m T ¥ a1 oM & W R
& far wng) e famed ol 3 S g d
whra § o v A o e R ¥ AW, T
Fz & 5 IR weh m v R f SR
@ 91 R F A SR E R 4 A
Fn frd o W A 99 T FE, W aR
e A ) it W W o, F wF T AR
R 4, JEd & W R AN W GE WG
¥, 70 I ¥ ¢ W UNE TN W
oW T a9 O 6 A% A R W A% W
WHEroRtawm P ww S
faltam & fom foom a fe TR Sl |
W Q fF ¥ w0 § @ wed & ol s
T T BN FUN? FAIY W, W I §HIEK
Y et wend ok 3w 3@ o & B dE oW
g @, 3a g 9 A ¥ 39 AR A e
W Gwed ¥ sfae A = 9 9
R We T Fd o 3 Q) R WA o q@ W
T & o o W & duw fR oA
e N § 31 A Y SneRd) e aiifede
fear gon 3, o w9 R gen @ 6 37
dd ¥t wl g ) 39% a] W 7 B
AdfmimdTRiIdawtiw
Fi o Wt g § R 9e @ fn 3@ et
# v & for s el WAt & R ER
o @ ¥ Fr Rym afa 3, R e 3, W
a8 v v § U A9 ¥ fF R
T ¥ ¥ 39 O wend @, o R
sl 3 o Rl o afa 3 SR 1 @ A
wRITW AL, R
ot A fad wdie T, W, 3 feafrw e
e =y | A e gaerad i R | e
) 3o gral @ f9d e ¥ | W
® T 3 g W@ T SR W Sl
& R % orm a8 9| ot & f¥ W@ W@k
Fwse o R sl sEE ¥B T @ A

[30 JULY 1997]

Discussion 246

38 W @ feafm fear sromi F oy
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sqeway (st Bl T wgdd):
i, welz | ...(=aagm)

SHRI GOVINDRAO ADIK: He is
making allegations against the party.

st dor fream: w9 @R F oW ¢
W AF W W W § W W,
..(TAGH)

sqaaay (st Bl w9 ugEd):
gy I A 55 W o A @, W
..(5TEE)

&t vifaeue anfiw: W, WE w@him
frega el ) .. (=9@9R)

st dag e w, P B e @
T .. (STETH)

Jrawray (s el T wgdd): @
HEER § R & @ ¥ ...(HEGW)

st ¥ fremm N 58 smEr @ W
fem 21 ...(S39E)

Iymsreay (o Bt g wgdd): e
T FRY) it Sl .. (FRaW) @ AW
o HRY |

st T freaw: w8 . (=@gm) i
3l st B ) ..(HEEW) W, 39 WA &
gt @ fed wea & 3wt @
T # widal gared o | TGS YR o &
Y FE FEITE ¥ 1 R R W faer
T W R Y T HE Y S 9 Feaad
R 98 it a7 9% €9 FE a@ G wE
B b swaw B W ) e A
T Tk 50 T 7E ¥ S wed s
§, Wi W 99 ShivR o T & A @ §,
® @ [E-wH W ) AT EE
T i g ¥ 40 T Fos-wR e
®qE ¥ WA A I R
s ¥ g w0 s R €, W v
R W T e g % ¥ s
Rl A T T ¥ fo sl Y W
fer 1 @1 8, W 3 Ao A W gw A
o Tt W ¢, F9 A W-fER § awet
FR T F = TRt T, R Pw

% o & fe @ AR AT e A A |
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TR W Q1 Yo & W Y Il § R
g FEA W ¥eew # F fag R
IRl ¥ IR TR ¢, I9Y uh ohE ¢
Fog & X @ @ ok W =R ¥ w9
U o amviw e W o o € R
TR ...(T3AR)...
Juwag (sh Fee g agdd): e
vivw #g o #Re) . (FEER)...
st Fream: Yo W S oD &,
ok Y @ @ §) . (TEEA).. W,
G # S W R 9% s W 3
12 ol oum W R @ Y ...(5TEA)....

SHRI GOVINDRAO ADIK: Ttiis is a
baseless allegation. (Interruptions)

Jaay (s e Te sEE):
HH TOE O

it Yo Fem: W, @ 9 T )
...(5Faq) ...

st e ke W 9@ T@IRA
frg +0 ¥ fag am Q@ Y ..(=9-
qm)...

Jumeay (s Felat g w9gdg): T,
R e 9 %) Gom Sf, ey waw SAQ
.. (EEgA).. oW, e w=A (e
=)...

st wa Fremm: 0 W A9 W AR
¢ ok v= 7% Faard RO o el o@ o
¥ i 5 wEWL L (EurA)..

st gl Fur wawios W a8 e
¥ fog soeH 1 .. (REM)... @ @ R
@ R AR .. (=EgH)....

aweay (A BeE W agdd):
R &, s & & 3@ & =fkQ
..(STRAR)... I TE FY| AW TN T
R My ITF WM Hfed |

st wom feow: w, dww owa #
L (F3AgH)...

st Tiftena anfew: wliivm feg 3
g ... (F=EEH)...

*Expunred as ordered by the Chair,
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ey (s Bt g agdd):
S N, W I T FE G | A Kewarh
wH WMl ..(zx@Em)...

sit fowp 1 Wl (S OWW): § R
¥ aes WA R L (FEUE)..,

SHRI SUSHILKUMAR
SAMBHAIJIRAO SHINDE: The
Government has removed 5000 Jhopad
pattis in the garb of ...(Interruptions)...

SHRI GOVINDRAO ADIK: He is
making allegations against a person who
is not present in the House. Sir, you
should ask him to withraw it
(Interruptions)

it o fomm: W, 3@ Sen 78 @ w0
@i ...(3_gA)...

srawey (sft fread e agdd): W=
T ¥ AW oee @ am o R
..(Z|ER). ..

SHRI SUSHILKUMAR
SAMBHAIJIRAO SHINDE: The firing
was done because the Jopad patti was to
be vacated. (Interruptions)

waway (st B e wgEd):
G GG W T ¥ W A WA wAa
FHT)

off e anfia: W, § A WA
Fom fr @ TR fen ) L (FEEE).
‘ot v fream: ¥ SR wWaw 9 g

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): 1
request the Home Minister to give his
reply at 1.30 P.M. (Interruptions) Please

sit down. (Interruptions) No
interruptions, please. (Interruptions).

IRy (off fele T agd):
WM T FRY N N A FET e

ot oo froum: W doU 9w W 2
...(a491R)... i

st geiter om deeiva fre: a8 A
gi-ve & o ¥ o a9, A e
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FAR R W W@ F AT T YR e
) ... (HEUH)...

e (s HeEd T1g wgE ) w
¥ B g W oSl R
o (TEER).... R R, 9 T € ad sl
fm W ¥ W e @ R
o (TR, 3N ST wli, o wH
&g |

it wrligeds Wi (99 i wai): w
W R A9 FE @ € R g R T ¥ R
@ Wt s E
.. (TEER)... W foum T & @ seq
A & AN W .. (HIUWA)...

Iqgeery (sh Bl e wged): A
#ara FC 1 I will have to call the Home
Minister to speak. It is already 1.30 p.m.
frem S, oM @ Y9 o gl 9 T F
...{interruptions)... No interruptions will
go on record. Nothing -will go on record.

st v fream: W, 9fEd we A E e
A9 wa w8 ¥ B o gl ¥ W srEa #
w(FETA).. R AT F MA@ §
.. (TEAA)... IS =g & W @ *
... (TEEA)....

Imway (sh feE g Sgdd):
T orEnR wed, 39 A WA ¥ 6 7 Sk
d% ¥ IW 2 W, N @A WF T I
T 77wt A ... (FEGH).. T S,
I Afew) ...(=EER).. fww S, s
N fe ¥ aea 9 @ § A ¥ 2w
M wea & &= fF 3 ww #
oo (TRGH) .00

st dor fremm: W, # Fche & g, am
® 9 ™ .. (FTEER)..

Iy (o Gl e =gl @):
w9 e ¥ yaa g ... (EEEm)..,
Pleasc sit down. Shastriji, please sit
down. Now the discussion ends, 3T TH
e ¥ st a@ FhHy ded w@, ok 3T
WA | ... (FEUER) ...

it Yo fremm: w9 S w4 R
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o (ETA).... T AR 7 fw 1 @
.. (TAE)... :

THE  VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI):
Nothing  will  go  on  record.
...(interruptions).. & W, am & )
o (FEEA)..TN T W § T g
TR G0 W Fw T T D Y,
e w99 e R W w1 L (SEER). .

M dw e w W o
W (FHREA)...
ey (R feiat e sE):
far  sm oWt ¥ .. (zmEEm)...
SEGA Wed, T 7@ ¥ WA F T a
w0 W R L. (FREA)...

ot g fremm: W, W Yo 92 A
W @ o w L (EEeE)...

Jgmwreay  (sft frelEt wm wqEd):
Ay %ﬁm ...{interruptions)... If you do’nt
want to listen to the Home Minister, you
may go out ...(interruptions)... Y, I

W @ e T e @ ¥ oW v m
o @ ¥, AR b W R om E ) 9
T w # 98w € L (FEEE).
SR Wed, Py F | THW 2 a0
YeaH & 90 8, T 4 wiem W v @k W
T3 FHond ! ...(TRuM)... Please take
your seats. (Interruptions) Please take
your seats. (Interruptions) Pleasc take
your seats. {Interruptions) R Tl weeg
g Az €1 P e A 3 s W, W=
& ... (TauW)... T T g e aww ¥
WRim foww 4 f @ 9 ¥ R e
el ¥ B A W W W/ wWT
(TR .. A e R B Ao
AR ., () ... e S, e Sgd
dffR ¥R Y, T | W B Ay
oo (FHEUMA) ...

8 A e W g .. (SEaw)..
s R 99 sl R}, egfw t A
s f @ W s AW e o
. (AR ... SR i spfTEE
A R 39 T N S N G T
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o e R ... (auH)... SEEEeE S,
3 AN A3 WEL...(FAUW).,. R @
fw = o, o W ) om W
Fiad v ANe ... (EEEEW)...

Nothing will go on  record.
(Interruptions) Nothing will go on
recoxrd. ...(Interruptions)...

i

if he has said anything unparliamentary,
then I will look into that. ...(Interrup-
tions)...

| % # Wy # s T R
(AR ¥ A dz) . (aEuE)

Nothing will go on record. ...(Interrup-
tions)...

IR fret 7 ) & B I T syst w1
49 A ¢, o R W o T}
3R I Rl @ W 3 . (aEm)

Nothing will go on record. Please take
your seat. ...(Interruptions)...

&y 4 W Aied ¥ B W B we
fern | a1 e WA R 1 SRR W T g R
..(TAEH)

Let your leader speak. ...(Interrup-
tions)... Let Mr. Mukkerjee speak.

SHRI PRANAB MUKHERJEE (West
Bengal): Sir, I was not present when this
incident took piace. As I enquired about
4t from my colleagues, they said that one
hon. Member on the floor of the House
took a paper from another Member and
tore it off. I do not know; it is a question
of fact, If some Members have seen, then
this matter should be taken very serious-
ly. Yes, we exchange our views and
sometimes we may exchange heated dis-
cussion. But, it has never happened on
the floor of the House that somebody
snatches a paper and that too from a
private Member. ...(Interruptions)... If it
has happened, it is a case of gross mis-
conduct and violation of the privilege of
the House. Therefore, this matter cannot
be taken very lightly. This matter needs
to be taken very seriously.
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THE VICE-CHAIRMAN  (SHRI
TRILOKI NATH CHATURVEDI): No
thing is taken lightly. ...(Interruptions)...

SHRI PRANAB MUKHERIEE: Sir, 1
am simply drawing the attention of this
House that if this thing has happened,
this has to be looked into because it is a
casc of gross misconduct aud contempt of
the House. It should not e taker lightly.
This is my submission.

fmg & AW (o fedm W) W
aew, ¥ o @ 99 F A o @ ok w
fmm yE g Rl avs W g Fe 3
R 1 o o Y @ @ se W R
freger 7 9@ &) B0 g A A ww &
T v # W g ¥ Y ora R fe
iR e T ondt i R g YW
R gy @ forn ol & & o o W
T2 O dE fo fE Rl @ e A T
Tar & 1 W R R T 87 W SRS
e Wy T A A = R
e | # R 8 e e §) B0
A Fwmar e g @ gw
aw fEp w0 F fefad § oh s
R ¥ W N seR omw )

:w}&’.fzﬁy)//ykéﬁ
L If«’& Attty
/,wkwaéap/ bs > 2,20

e ZE A1 130505167 I
ot pIAI Ry - ot
o"/cf RN AT
bt Lu{gw_,a VLl e

e )
/ 0174 U"//{/ﬂf’ /
Lf j[.:‘/b/ P A, f (/ &ps L

1[]Transliteration in Arabic Script.
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i

S A ANN AT

(/"I’
{/}/// Yl ldr5ls

-z-(/ 273y 4/(}--»’/.4/-«-?
Gt i “t’IJ“‘L“’/
(?/W St | o b o 2
chod 7l MC/‘;" -

V% }/)}Aﬂj 4 J/C}’
a?,/t’/ fzfdg“ It i
R ) o

DR. BIPLAB DASGUPTA (West
Bengal): Sir, I want to say something.
...{Interruptions)...

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI):
Please be very, very brief because onc
hon. Member has yet to speak and there-

 after the Home Minister will reply. ...{/n-
i lerruptions)...

DR. BIPLAB DASGUPTA: Sir, I did
not notice what happened. It it hap-
pened, as reported by others then it is
realiy shameful for all of us. It is going to
give a very, very bad image to the
House. Sir, T request you to take it with
all seriousness and get this matier im-
mediately investigated. If the person con-
cerned does not apologise then he should
be taken to task. This kind of activity
gives 2 very bad name to the Parliament.
It should not be tolerated under any
circumstances. 1 would request you 1o
take it with all serioushess. Our Leader
of the Opposition has also made his
point; Pranab Bnbu has made his point.
In addition to whatever has been stated
by other Members, I on behalf of my
party strongly suggest that stringent
measures should be token for the van-
dalic behaviour,
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st wwerme  sEQEieEn  (Rew):
UMY WA, W ¥ ¥ MA-h T |
91 59 W = & @ e a5
T VA T AR S R ¥ o 1
% Y e ¢ Red aR ¥ @ 9 €A W
TRD 4 3N 79 9% I 4 6 9% 9 Rewd N
I | W TR A RS F T X T Fa
IR e % 7Y ¥ SR T Ten | HeeE,
A ¥ W ORI TR W
= o 8, 9% feae # fown o @, <@ @
W@ FEE A R BW B SR
T W W TR W PR wa R oW
S U FOR O S FE @ SR R
TN T IS
R T F Ha g FFR WY 3 O AWy
2 o T sdfew & faew ¥ W, o
W 3 N o R F SR AT ww
5 IR ¥ foars wdad ) Wy ok fax A
ale fr Wt

SHRI GURUDAS DAS GUPTA
(West Bengal): Sir, I would like to know
only one thing. ...(Interruptions)... Sir, 1
have only one point to make. Sir, we are
discussing a very sensitive issue. Opinions
may differ; and, opinions are differring.
But, the point is whether this House of
the Elders is in a position to discuss any
issue without passions. If these passions
run so high in this House, if there is any
such unprecedented complaint—I am
here for a pretty long time, I have never
seen such a thing before—that a member
has sntached somebody’s papers—this has
never happened before...(Interruptions)...
Let me finish. ...(Interruptions)...

SHRI SIKANDER BAKHT: He is
going to apologise to the House. Why do
you drag it further ...(Interruptions)...

SHRI GURUDAS DAS GUPTA: Sir,
1 am only saying that this situation should
come to an end and the hon. Home
Minister must reply. Otherwise, a wrong
message will go out from this House
...(Interruptions)...

SHRI SATISH PRADHAN: Sir, the
hon. Member wanted to say something. 1
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request.you to kindly listen to him ...(In-
terruptions)... It is on this problem only
..(interruptions)...

st OFW AR RA (WEWE): T,
A WEm o W 8 W F @ W
g ¥ R oK & /A, o | T TS
W o .(EER).. FN A} W@
dfag! ...(gaam)...

SHRI S.S. AHLUWALIA: 3§ 3™ &
# 9@ R ..(@EA)... He used the
word ‘drama’ ...(Interruptions)... What
does he mean by that? ...(Interrup-
tions)... He should withdraw his word
...(Interruptions)... He should mend his
language ...(Interruptions)... What does it
mean? ...(Interruptions)...

SHRI GURUDAS DAS GUPTA: Sir,
he should withdraw his word. Otherwise,
he should be suspended from the House
«.(Interruptions)...

Irarag (sht ferad Ma TgER): o
dfow) R v= ... (HEUW)...

SHRI GURUDAS DAS GUPTA: Sir,
you asked me to stop, I stopped. Ndw,
let the other hon. Members also stop
speaking like this ...(Interruptions)... He
is rcady to apologise ...(Interruptions)...
Why argument? ...(Interruptions)...

syawtay (sf et wa agdd): §

W T R L (FEER). | @ W
e §1 9% & vow e e Rt

R @ o 6 R TR @ e R SRR
& T T 36 Fle e W W §1 W R
@, % wd § fe v fog g ke w® 2
TR 9 A IR WL A, T 2
& W & o H W ¥ W W
...(FFEgH)... ‘

f WUEe SEqEA: wE S

..(oEm)...

Irawmeay (sh el g wgER): o
@ A @ e D w T e afee, W
Goa B AR 99 A W@ w1 fF S o
RN 9% fay o9 B e FQ E A @ @
AR AW T wg A A
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e & @y g @ N @ Ay o
- ad @ W ¥ AW oW, FTw
Fret w1 9 YA W S .. (SHaEeE)...

sft qaewme IgeEtor: W, & g W w
¢ ...(Z@am)...

JpwaAy (sf Beler o =gEd):
IR WEw, q& G- W SR T
FN F e T 21 .. (@A), I T’
Fe-ag = ok fw W ¥ T ww F
Y, T W IR R R W AR F @
% omn ) e A 7 @ § BN R e
Rar ok o9 0 W aR-a1d F A=A
@ TR R TR-IE R e e 8 ) ¥ W™
A7 %% W § Fh PR IR Ed A R, T
TR T T D W AT F S
W R HRY) Flh @ @ W oogwen F
oz § 6 Tl o von § S s R

5t gFW IR WA W, ¥ W wn F
fag fm 31 ...(=EEA)..

Srmureay (sft Prela g wgEd): o
Fhy & B . (=@IA)...

sft o e W, g8 e Wt R
M ... (FEEH)... W, [P AW @ §n
. (SFGH)...

I (o Beat e agdd):
wH 3 TR AT Y, W gen IuF fag
& R W i .. (FIUE)... e W
FUY §EE B AR .. (SASEH) ...

it o fream: weieE, g3 o e fem
AR .. (TG ...

SHRI GOVINDRAO ADIK: Sir, I am
on a different point of order.

ot afa Sini: v W WA ¥ L

s o Frow: 99 @ S A w8
we g @ e e o g v
fr & T o ¥ afE <@ & WY HW FW@
g1 v @ vowm ¥ dE @ g 9@ A
T F €, 39 aRg weEl & Wy doa
&1 53 T v e W o A Y,
IR I A . (EAR)...

9—120/GIPMR/ND/OR
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Irawiay (st el g agdd): o
T Ve N B SR A HE TN TS|
& T s, & A R e ok R oF
;m,mﬁmuﬁw%,ﬁrksﬁaaﬁ

|

st dag feay: N @ WA ¥ 7 ww
dat § 5 9 9 FFEw S RRY 9@ 8
F Fem & wa w8 Ogere A@ @ W
AR @ W AW W e, B w® e @
21 & Tm A Y guh AT e R ¥,
T g

THE VICE-CHAIRMAN  (SHRI
TRILOKI NATH CHATURVEDI):
Please do not drag on the matter. Do not
waste the time of the House ...(Interrup-

tions)... Please do not drag on the matter
-..(Interruptions)...

SHRI M.P. ABDUSSAMAD SAMA-
DANI (Kerala): Sir, it is not only the
issue of firing against the Dalits in
Maharashtra which creates anxiety, but
the entire law and order situation in the
State is slowly worsening and degenera-
tion of one of the greatest cities in the
country is in process. The Government of
the State must apologize to the nation for
the happening which took place on black
Friday, the 11th July. The residents of
Bombay’s Ramabai Nagar have not yet
recovered from the fear of cruelty of
police action. Considering the total fai-
lure of law and order in Maharashtra, the
Central Government should rise to the
occasion and should without waiting for
assurances from any quarter, dismiss the
State Government.

The recent attack on Dalits in
Maharashtra is not a new one. It is the
continuation of an old animosity of cas-
teist and communal forces towards the
dowtrodden sections of society. In 1988,
Dalits were attacked in connection with
the controversy over Ambedkar’s book
“Riddles of Hinduism™.

Again in 1994, they were harassed when
the then Government decided to rename
the Marathwada University in honour of
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Dr. Ambedkar. Eleven Dalits were killed
and forty-one of their settlemenis were
attacked by the infuriated sectorian and
casteist forces. on 27th January, this year,
the murder of a Dalit youth in
Aurangabad caused large scale riots. On
16th march another Dalit youth was
killed in Ahmednagar. When a statue of
Dr. Ambedkar was desecrated...(Inter-
ruptions)...

THE VICE CHAIRMAN (SHRI

TRILOKI NATH CHATURVEDI):
Please be brief. .
SHRI1 M.P. ABDUSSAMAD

SAMADANI: The firing was completely
unprovoked, It could have been avoided.
But, it was done with intent to kill.

The polic atrocities in the Bombay
incidents have already been bitterly
criticized by everybody. In Ramabai
Nagar stones were pleted and acid bulbs
were thrown on the houses of Dalits.
When the poor seople of the area asked
for help, the police, instead of finding out
the cultprits and arresting them, entered
the houses of Dalits and beat them
...{Interruptions)...

PROF. RAM KAPSE: Can a Member
read out his speech in the
House...(Interruptions)... He is reading,

sy (ot fielat g wgdd): 3
w A ® Y Y A W R

SHRI M.P. ABDUSSAMAD
SAMADANI: Even old men resting in
the corridors were not spared.

On the day of Bombay Bandh, 12th
July,—Called in protest against police
firing—the workers of Sena passed
through the main road of the city waiving
swords and forcing shops to remain open.
The residents of the slum area—the

majority of whom  are  neo-
Buddhists—were harassed by these
trouble-makers, but nobody stopped

them and the police just watched the
scene.

The actions of the police in the city are
completely discriminatory. They raided
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Ambedkar Nagar and young men were
picked up for questioning.

Iraway (st BrelE g agdd): o
Y T H

SHRI M. P. ABDUSSAMAD
SAMADANI: These innocent young
people were charged with rioting and
were beaten up. The women residents of

the area marched to the police under the
leadership of their woman corporator.
These sisters demanded nothing but the
release of their sons and husbands. They
were also abused badly by the police
authorities.

When we criticize the police atrocities
or inaction, as the case may be, let not
ignor the political interference which
caused the failure of police department in
the State. The politicians in Maharashtra
are compelling the police to act according
to their whims and fancies. The police is
blindly following the instructions which
come from their political Rajas. Amidst
this play nobody is caring for the law and
order; and the common man is suffering.

Tt is said that the police officers of
Bombay are in the habit of meeting the
supreme leaders of the ruling parties
almost cveryday to pay respects to them.

sgawmay (st Bena Tw wgdd):
T O @ HeW T B

SHRI M.P. ABDUSSAMAD
SAMADANI: Against this background,
the attack on the Opposition leaders is to
be seen with unusual seriousness. Thus,
the situatin gives rise to guestions about
official sanction, if any, behind the
attack. A politicized police force can
never enforce the law as laid down in the
statutes.

The so-called assurance that the hon.
Home Minister has got from a leader of
the State will not save the situation.
Instead of sitting satisfied with these
assurances on the part of a non-
Government  agency, the Central
Government should compel the State
Government to be answerable for the
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atrocities. The clear example of the
fascist forces getting more and more
stronger in Maharashtra can be very well
seen in the severe assult on the press
which is considered as one of the major
pillars of the democratic system. The
scribes belonging to the ‘Asian Age’ and
the . ‘Maharashtra Times’ and other
newspapers were attacked during this
month. All these things only lead to
making the minorities and the backward
classes more sullen and disillusioned.

Efforts were being made to bridge the
gulf in the communal relations. But,
unfortunately for the nation, after the
advent of the new Government in the
State, atmmpts were intentionally made
to widen this gulf. This the nucleus of the
problem and real tragedy.

Sir, the change of name from the
cosmopolitan ‘Bombay’...

THE VICE CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): Mr.
Samadani, you have to conclude now.
there is not much time left,

SHRI M.P. ABDUSSAMAD
SAMADANI: lust one minute, Sir.

SHRI AJIT P.K. JOGI: Last page.

...{Interruptions)

- SHRI M.P. ABDUSSAMAD
SAMADANI: I am concluding.

The change of the name of the city
from the consmopolitan ‘Bombay’ to the
parochial ‘Mumbai’ has been the symbol
of the emergence of unhealthy trends in
the State. Violence is spreading in
different parts of the State. The rise of
the mafia has contributed much to this
state of affairs. It is in the shadow of
politics and politicians that the mafia
widens its sphere of influence and escapes
from the law.

In Maharashtra, certain political parties
and leaders are  cxploiting  the
disillusioned and unemployed youth for
their own purposes. Senas after senas are
organised in the State, using the youth.
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WAy (o el ww wEd):
A WE @ T

SHRI M.P. ABDUSSAMAD
SAMADANI: | am concluding, Sir. Just
two sentences.

It is the duty of every responsible
political party which respects the
Constitution and the rule of law in the
country to stand united in checking this
unfortunate growth of violence and
rescuing the youth from it. It is painful
that those areas of Bombay where the
majority of the residents are
Ambedkarites, who are against every
kind of militancy, are slowly getting
influenced by these violent elements. Sir,
the Central Government cannot remain a
silent spectator. 1 would, therefore,
request the Home Minister and the
Central Government to dismiss the State

Government of Maharashtra at the
carliest.

Thank you.

THE. VICE-CHAIRMAN (SHRI

TRILOKI NATH CHATURVEDI): Mr.
V.P. Duraisamy. Only three minutes.

1 am permitting Mr. Duraisamy, the
leader of the Congress Party, Mr.
Chavan, and Mr. Shirodkar, because he
was  permitted by the  Chair.
Interruptions) 1 am afraid, there is no
time thereafter. (Interruptions)

SHRI NILOTPAL BASU: Sir, we
have not consumed the time allotted to
our party, whereas, Members from other

parties have exceeded their time.
(Interruptions)
THE VICE-CHAIRMAN (SHRI

TRILOKI NATH CHATURVEDI): The
Home Minister would be waiting.
(Interruptions)

PROF. RAM KAPSE: Sir, on a point
of order. (Interruptions)

Sir, it is very important. Just now, the
hon. Member, while reading out his
speech, referred to the remaming of
‘Bombay’ as ‘Mumbai’. While referting to
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it, he had cast some aspersions. I would
request you to go through the speech and
it needs to be... '

TRy (f e wg =gEd): §
TART T T R A BTy W AW w5
1 8 % ¥ | 9ga ¥ AW 55 T ¥ ) W AN
T A R A o TRy T o A f

SHRI JOHN F. FERNANDES (Goa):
He has not used any unparliamentary
word.

st giwm wim TRER (WERE):
SRy wRid, # wewy A o § ) T v
R T Y 9w W o W qw e
e ) A A B osmwm T fren

Ay (st Gt g agEd):
IR @9 ¥ B @iy A qm & awR
IR T My (FAFEA)

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI):
Now, Mr. Duraisamy, please.

SHRI V.P. DURAISAMY (Tamil
Nadu): Thank you, Mr. Vice-Chairman.
It is with a great shock and sorrow that I
rise to speak on the police atrocities on
the Dalits in Maharashtra on 10th July,
1997. The neo-Buddhists, the Dalits, in
the thickly populated Ramabai area are
yet to recover from the shock of the
police firing.

Sir, generally, in the last three days all
the senior political leaders have made
their speeches to stop firing on Dalits.
We have also been cross-firing each
other.

I want to say that after the firing
incident, the State Government has
passed an order to institute an inquiry
commission manned by Revenue
authorities or judicial officers. Mr. Vice-
Chairman, you know very well that the
Central and the State Governments have

appointed inquiry commissions hundreds

and thousands of times. But, after
obtaining their reports, no Central
Government or no State Government has
placed them before Parliament or the
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Assembly or has accepted the
recommendations made by  those
commissions. What is the use of
instituting such an inquiry commission?
Will  the affected persons be
rehabilitated? Can the sin, the wrong,
committed by the police be removed
from the bodics of the victims?

Apart from that, I want to offer some
valuable suggestions to stop the firing on
Dalits. If it is Andhra Pradesh or Uttar
Pradesh....(Interruptions)

Only the Dalit people becomg the
victims. They are losing their lives. They
are losing their properties. They are
losing everything else.

Till this minute, the Maharashtra
Government has not booked any case.
Till this minute, we do not know who
were involved in the desecration of the
great leader, Ambedkar. After knowing
the desecration of their leader, it is the
duty of Dalits, and'they have every right,
to register their protest.

. THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI}): You
have made your point. I am afraid, it is
not possible to continue just indefinitely.

SHRI V.P. DURAISAMY: Three
minutes are not yet over.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI):
Three minutes are already over. It is six
minutes now really.

SHRI V.P. DURAISAMY: The Tamil
Nadu Chief Minister requested the Chief
Minister of Maharashtra to start the
Ambedkar University. That Government
has already started the Ambedkar
University. They have also thanked the
Tamil Nadu Chief Minister.

To construct a casteless community, all
political leaders should request the
Government of India to ask the State
Governments to bring a legislation
encouraging intercaste marriage. The
Tamil Nadu Government has reserved 3
per cent of vacancies to them.
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THE VICE-CHAIRMAN  (SHRI
TRILOKI qu;’H CHATURVEDI):
Thank you. § N e g, 7 W St
FH AT T A

SHRI P.V. DURAISAMY: 1 am
offering suggestions. (Interruptions)

THE  VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): Let
him finish it. He is finishing it.

SHRI V.P. DURAISAMY: The Tamil
Nadu Chief Minister is the only Chief
Minister who has taken a marriage
alliance from a Harijan girl. He is a
pioneer, a leader, in creating such an
alliance. As long as Tamil Nadu is on the
map of India, no Tamilian can forget the
Kariankulam incident where hundreds of
Scheduled Caste people lost their lives
and everything else.

THE VICE-CHAIRMAN  (SHRI
TRILOKI NATH CHATURVEDI): Do
not bring in extrancous matters.
....(Interruptions)

The Home Minister is here to reply on
that. ...(Interruptions)

Please. No.

SHRI V.P. DURAISAMY: It is the
duty of Dalits.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI):
Please. You have finished. (Interruptions)

Nothing will go on record. You have
finished. You have made your point.
...(Interruptions)

No, nothing. ...(Interruptions)
You have said it very adequately and
very effectively. The Home Minister will

take note of it. But let him at least have
a chance. ...(Interruptions)

You have finished. ...(Interruptions)

Now you have finished. You wanted
two minutes. I have given you six
minutes.

Now, Mr. Gandhi Azad. He is  from
the B.S.P.
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s TR R (SWORY): WA,
F AT § W WE 9 AN S Ged
g f 11 go B N vy ¥ vew ofen g R
% ey & fou W ofs @ w F
Wi ? 1 OE & aR-an oeHl T F@ v R
fr oo TR0 11 9@ @ 10 fd A w A
¥ e T A R ok T e %
Wem ¥ A aea g 10 e R oad
o T T B T ¥ R B
& ok % A <fm W R SR, o el
weE & | W g9 ANE A wd sEd
FAN R I T WIWME N
Fige @ AfEe ¥ TR =W § 3N 99w
W T AN W TR W gl w1
& ¢ ® wfer, Tioe W aeREEL &
FOAARE S WA H
Y FE G @ 8 o A e oA 2 F
WEE W I N H R W A
aft o o ¥ AR W Wi W e
Rrem & u = 3¢ F negew © fedt o @
ool ¥ Wy @ T @ AR OF oAy
HIASHE B P VAR F o we #
30 ¥ W TG % W B R W
& T WER W AT s ¥ R AW
RY F W I Fd W Fder W w4
T WA e & T R 9 B
R ® 9 "@ER FW AR W@
TR AR e R R ¥ @ e Qe
I IR T T B v R o ae #
fe gt v & Tofe TR & W TR 39
fem wedt 7% o FR @ ™ R e omE
¥ F@ # 7% v v, 3F U ¥ Fe  w
9 S i Wi we ufeg 8 3 o 9
ame g R wg @ wi A Aw R o
e § §eA H I w9 § 5 s
Y HY FIE T T A ) AR PG N WG
XA A TR TEEED BN T
W F W% & w0 N R wi @
Sherdgel A @ s ® 1 9 9 3@ 2w
% Wfoae, wiEe, YiegaE Iwa T8 8 o
o W W@ F W WY A @ e 7
IYH TAH W A A SR I 9w § R
W TR A i f owRde
T AR g il H B e EE



267 Short Duration

IR TR TEgE & oA W R W A
JE W Y FEER F S FA TG §
% weR T W F gl Wi 3§ iy
a0 W e e for el o wepew 4 o W
T AR A W RW F W R
WA & el @ ,

¥ X wg wEw a5 A www
e @ iR R s e |/
Yo 1 F@ owuheEl ¥ ag W 3 &
wre § R Sl e &t i & st a0
R T ww g o, e o 3 g e,
g st = Fam & FY Ry ofg M, o =
G, e 9N, wWg A Mg ¥ owd
Al e W ¥ @ F A o)
N IE T R F Aem ¥ S fd
Ay {3 et v ¥ od | d Wl when 9
G

ey (st felet wa agdd):
AR W, S Y G AR

SHRI JOHN F. FERNANDES: It is |

his maiden speech, Sir.

st et arne;: wekey, A e wend o
ot A FR TN aeE wfw F & S sl
A AR T ¥ G F R & W Y
ol g ¥ W T ¥ 3 W ? g
5N TG H B T 3R IA-gE W W
sy R T R ) veRe b aeeRtd @
&g ¥ afew | ¥ 9o ¥ WM | wER ¥ W@
W e § 6 W 7y 10 Rl R T
WRNE W@R GHEN & §9 X Fh GRaReHi
R v G T & & i e W o
Licicr e i SR G iR ]

W gy e w Y [ F fow
FYH R VR F @ A W H R
& g eER

sy (A Bew T wgEd):
ag AW AR TG S | iR afes S,
W 9N fFe ¥ st am wEaR wa
s o wg afw T@

st givm oRe aRR:  Swag
T3, v A 3% IW g, PG, TR
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o ¥, wewy ¥ o g ol o wed ¥ Bh
w, B, 7 e ¥ Tw w5 oW o § fag
§ o fre, o B @ R

srawreag (sht el T1g SgEd): T
2, anht = gRe o WOy W AW S, D
e R e @ 8 = §

it gdwm wfest agg: A B, W aEd
T T ol ¥ SR W W I S e,
o fou § s e g1 § e,
ey, sgfuf B FRE W TS
W ET W oeA A s Yo
E—To TR YR SPATH R W H G,
frel-ar % 10 <herdl N T ok fa ¥
# Fama ® wo) 98 @R 99 e T
g ¥ R A | A AN & e g
g w@ g

qul @, 20 ¥ el T W WA &
% gag A A G T SR g ar Aew
# | weE o, w8 g S 9w
¥ 3% WM, | ot A T L wrediew @
W, T & e, TG % 30 geH, T %
Toaqe, RET & S aen WEa o SR
W o B o wdsa am, @ =R
Ter @, W R s e ww Reed o
e, T wea & fird, we gf ok A
Aea ¥ 3R T fan) & R w9 fa,
o o 9o o1 Wi § TR o @
o=ER 3 g

wieg, § @@ g o9 dewn A8 e,
AfFT A S o el feede ¥ ai #
i Y WM M ¥, I W AR AW AR
¢ A0 F T W GER A, WK S
o, fra ¥ N gA | 9 e om, W
FwE W g ok w o o oW
e 1, ® e ¥ ¥ sl ¥ 9
aFwd Rl ¥, <fm Rl ¥, el el
W o+ B o9 T @ ) A @
F T {6 R s - @
aeR  wewg ¥ e w ol & ) gl A
& e TR B ¥, W SR 8, AR
Wl 9 ¥ wiEe § w W ER
g | S HER & 9 W@ W 3, 60 F FN
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ot B LS B T S TR WY
& 5 et 2, aht we e = wew @
w &1 W Refe o R, g S eR A W
4, sew W S 9 ok e @
@R Y geEw e § ) U W@ sm wiw

& TR T, ETE W TE, & WS 8,
I a1 & ok S ww g, ey ¥ o
TR AW % G Que i ¥, aga W 3§
FEN B W SR T D FEE TR
& o I, A B F faeE Y &, WEW A
o e | Rdé on 7 w9 &R A
fefr @t ohm A RRAFFRAS
ferm 81 31 ol o e & Fr R Tw R
W Rz ® f5 50 o s ¥ fRR 3 em
a3k T dorR wEE ), w o B2
¥ Y@ A ) A BN F 9K T W &
i 3 oo ww & o ), o W A 5
grgar ¥ o &, & i g ond Tl A,
ol W & o @ fwmt @ oW oW
weg, TEEl ®, w o wm A v ek
Rl ait o, gl A qui Dy s e fn
3 fove % Y % P T eee g @ @ A
gem FFR gWs FRY T ¥ 47-50 @,
Ferdh wwen feen o, 3 firgane R v 1
R & T & ea Nod w3 ot 99 o),
W ot w A R e wE N
e fe T #) S sfen gd ¥}, ome
wam ¥ fou wed il @ W ®

& o g s e § 5 o e o
3w o adm, o, ot W @
TG F TG TG &N, G ol g, o T
Frpren Tt 2 ad & B 30 Am W e
o ¥, 7 N W & W Sa e € e
% W o ¢ Q@ a fee 50 Wl ¥ ey
FEF O F Y va F 4w oo SR
HAgdE favd sgmew At R w
o & o ) srd 9l ¥ w ¥ ey
& R 9 % WOE 9, @ W wI W g
¢ fawn, SR W 9 § 9%, SE WD
TAFMTAFATFTARTERRE
g s R A wm R
7’ PR ¢, | R § R P W
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I ¢ & 98 A G WA § R e
@ RE F & dw Ffret wwd € R oor 3
F W S T A W WA g A A
&0, & Sa A T F&m, 98 w87 @
a1 TRE pAsH 3R T deum B ofey
Myww k@ NF ay R
WA W W L TR W & i
R RRBT T FRAKIAgD
@ i—Ra-ae <dl A aRad wens W @
¥ T TR S ¥, G W Al §—su
W P Ao G R T dedhard &
g SRt At 3o faEm ¥ @ & W,
P & 32N F@ 2 e fan ol ok
Fial ¥, IR T P T 1w AW P
¢ R HIY F i ey 7 € TR weaw
FA ¢ IEIAY T, § Fe A §
5 ot ol & woge ¥ o= Fole fog o
@ R T F I Wt F R
A€, } W ¥ WA GG F@ D QIR
Rt & st aga S Aa w, e &
AR R T N aeh &) Y v 9
o 33 7w ¥, A 5e N Fhw F I am
aet € i T 9 son, o R
v A M am e s TR
N HER, N FE WA Qa8 FW oW W@ E,
I wH W @ Y, e R ww R R
wfvae we e @, T SR W AT 356
S HCH, qE S Y oW am, Td &
FET B GRER |

ey (o el wa agdd):
fodem www, R W W X § D,
foad fou s wiie foa @1 39 o=

SHRI ADHIK SHIRODKAR
{Maharashtra): Sir, the first aspect to
which a repeated reference was made
yesterday was the withdrawal of cases
alleging that it had an anti-Dalit facet. In
the Criminal Procedure Code, which is a
Central enactment there is a provision
which makes it obligatory upon a pro-
secutor in each case to make an applica-
tion mentioning therein his personal satis-
faction for the withdrawal of the case.
Even then, it is for the court to decide
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whether to allow the withdrawal or not.
Therefore, whenever there is a withdraw-
al, thesc two conditions precedent are
always complied with, and if anybody is
dissatisfied with such an order, he has a
right to move the High Court. None of
our friends who are now allcging that it
had an anti-Dalit facet, have ever done
it. It is obviously to take a political
mileage knowing that they could not have
succeeded.

The second aspect to which a repeated
reference has been made is that the
attack was unprovoked, that the firing
was unprovoked and unjustifiable. 1 am
not going into the mertis of it. But a duly
constituted Commission has been ap-
pointed, presided overby a sitting judge
of the Apex Court of Maharashtra, that
is the High Court. That Commission has
a right to go through the cntire evidence.
It is unfeitered by the Evidence Act.
Anybody can approach it by way of an
affidavit, can give evidence showing the
allegations they want to make. Instead of
making them here, take them before the
competent authority, prove your allega-
tions and then come before the august
House in justification thereof. Without
going there, no purpose will be served
because that matter now is sub judice,
and that is what ought to be done.

Now, I come to the third point, name-
ly, invoking the powers under the Con-
stitution for dismissal of a Government.
There are two articles before that which
necessitated that it should be followed
and unless that 1s done, no Government
can be dismissed. Therefore, these as-
pects may be kept in mind and without
politicising the issue, which is a very
sensitive issue, I appeal to everybody to
stop this discussion. Thank you.

THE VICE-CHAIRMAN  (SHRI
TRILOKI NATH CHATURVEDI): Mr.
Chavan, I hesitate to request you to be
brief.

SHRI S.B. CHAVAN (Maharashtra):
Mr. Vice-Chairman, Sir, I am extremely
grateful to you for allowing me to sepak,
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though the time allotted, in fact, has
been exhausted long back. There are
certain issues about which this House as a
whole will have to consider as to what
needs to be done. This has been happen-
ing so many times in some parts of the
country or the other. In Mumbai, the
way the whole thing has happened, in
fact, deserves condemnation, and I con-
demn it. It is not proper that unnecessari-
ly some interested parties should try to
politicise the entire thing, and thereafter,
try to attach importance to things which
deserve to be objectively looked into.
First of all, since the hon. Home Minister
is going to reply, I would expect a reply
from him on this point. The police got
information about this dastardly sort of action.
on the part of someone, who seems to
have desecrated the statue  of
Dr. Babasaheb Ambedkar. The police
was informed about the incident at 6.30
in the morning, and thereafter, for almost
2 172 hours, the situation remained the
same. even after the police having been
informed about the garland, why is it thg!
it was not removed? Might be, a plea
might be made that they wanted to have
some kind of evidence to show that, in
fact, the garland of chappals was there.
You could have taken a photograph of
the garland and remove it immediately. I
do not know what exactly was the motive
behind keeping the garland for such a
long time and giving an opportunity to
other people to get agitated. You cannot
blame the people who, in fact, worship
Dr. Babasaheb Ambedkar as their
saviour. There is nothing to be surprised
if people gathered in such a large number
within no time. So, in order to remove
that sort of a provocation it was very
necessary that it should have been done
immediately. 1 would like to kave the
factual information. I am not interested
in what the Commission is going to do.
The Commission is bound to take some
time.

st g wfem angER: W & sw R
¥ fe o s SR A, T8 Fewen T o
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SHRI S.B. CHAVAN: In fact, situa-
tion could have been saved by removing
the garland of chappals and not allowing
the kind of provocation and, in fact, a
proof could have been secured by taking
a photograph. If you had taken the
photograph, in fact, people would not
have been infuriated as they did there-
after. That is the first, point on which I
would like to know the factua! informa-
tion.

The second point is that, according to
Shei Sushil Kumar Shinde, there were
two tankers. He explained it at great
length. He had produced a map also
saying that they were far away. It is for
the Commission or some other authority
1o go deep into the matter and find out
whether they were empty or full. If they
were full, of course, there was definite
case for allowing some kind of force to
be used. But if they were empty, then, of
course, you didn't have that kind of an
excuse. This has been repeatedly stated
by almost all the Commissions which
were appointed in Maharashtra and in
other States also that you have to give
some kind of an orientation to the police
force which has to use some kind of a
force to control the situation. We would

like to understand as to why, in the case
of all those who have been Kkilled, all the
bullets are either on their chest or on
their head. Why is it so? Is it really that
they were firing with a view to kill the
persons or that they wanted to save the
situation and control the mob? If that
was the intention, why is it that this kind
of a firing was indulged into? This defi-
nitely requires an explanation. A serious
note will have to be taken about those
officials who, before resorting to firing,
had not taken the precautionary
measures, This is the first mistake and
normally this happens. This dosen’t hap-
pen all of a sudden. This brews two or
three days before. Some kind of a plan-
ning is always there. It is the intgelligence
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agency which has to report to the police
and also to the executive that such and
such incident is bound to happen. There-
after, when the situation arises, the first
thing that they have to do is to inform
everybody concerned that now the situa-
tion has come to this level and we are
bound to resort to firing. Such kind of a
warning has to be given. Was it given? It
was not. According to my information,
whatever I have heard, this kind of a
warning was not given at all. Thereafter
you have raised special force which is
supposed to go into such an handling of
mob. Rubber bullets could have been
used in order to sec that mob had been
dispersed. You have water hose pipes.
You could have used that also. Even
after that if the situation was uncctroll-
able, then the last resort was firing. But
firing has to be done in a proper manner.
If it was not done so, it shows total
callousness on the part of the police
officials who, in fact, were on the spot
and who were expected to study the
whole situation properly and then take
the action.

These are three issues on which a
serious thinking needs to be dome. At
least 1 feel that and exemplary punish-
ment should be given to all those who are
involved in this kind of a reckless firing
on a mob which had every reason to get
provoked. I cannot say that they should
not have got provoked. They had every
reason to get provoked. But it was the
duty of all others to see that the mob was
properly controlied and dispersed and all
precautionary measures were taken. This
should have been done. Now 1 don’t
want to go into all the dectails. The
Leaders of the Opposition of both the
Assembly as well as the Council were
attacked dastardly. Their official houses
were attacked. Everybody knows who the
persons are who are involved in it, In
spite of that why no prompt action has
been taken? On the other hand, some
responsible people seems to have said,
“No, we are bound to react this way. He
cannot expect any better treatment”. I
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" don’t think this kind of an attitude should
be adopted by a person who is in a
responsible position. So they cannot jus-
tify by any standards the attack on the
Leaders of the Opposition that are the
very roots of functioning of the democra-
tic system in the country. In a State like
Mahzrashtra which is a very enlightened
State, dissent is always heard with great
respect. Have we come to a stage where
we are not prepared to listen to others
point of view and we are going to

attack the person who fecls in this
manner? This is a matter about which I
am absolutely clear in my mind that very
strihgent action requires to be taken
against all those who are involved in it.
Whether article 356 needs to be applied
or not, this matter has now become
justiciable after the Supreme Court
judgment. That is why he will have to
properly consider all aspects of the
question. If legally he caniiot do
something, then some kind of an
exemplary action is called for to handle a
situation of this nature so that all the
dalits who are normally get attacked, can
be protected. They are in a very pitiable
condition. My friend Shri H.
Hanumanthappa was forced to say,
“Where can we go? We have to live
here.” If this kind of a social condition is
going to continue, then, of course, the
very foundation of our democratic set-up
itself is going to be totally eroded.

These were the points which I wanted
to bring to the notice of the Home
Minister. I am sure while replying to the

dcbate he would answer all  these
questions.
THE MINISTER OF HOME

AFFAIRS (SHRI INDRAIJIT GUPTA):
Mr Vice-Chairman, Sir, this is not exactly
a very propitious atmosphere to conclude
the debate on such an important matter
of recent happenings in the enlightened
State of Maharashtra. However, [
apologise for not having been present in
the House during the discussion on this
subject yesterday. I was required to be
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present in Lok Sabha wherc an
Adjournment Motion moved by the
Leader of the Opposition was being
discussed.

1 thank all the hon. Members here for
their views and valuable suggestions
which they have made during the
discussion. It is needless to say that I also
fully share the concern, the deep
concern, which has been expressed by
almost all the Members regarding the
atrocities on dalits in general and police
firing in Mumbai in particular.

I would have been benefited if the
senior leader and my predecessor in
office, Shri S.B. Chavan, had also tried
to give some suggestions. At the moment
1 am not in a position to give any
practical suggestions as to how to deal
with this problem of desecration of
statues. There are thousands of statues.
In Maharashtra alone, if somebody
makes a statistical record of the statues of
Dr. Babasaheb Ambedkar, Jyotibhai
Phule, ever Lord Buddha, Chhatrapati
Shivaji Maharaj, they will run into
thousands and it is not a difficult job to
desecrate one statue somewhere and for
the culprit to remain untraced, to manage
to gct away. Thesc are acts of
provocation in my view, deliberately
done in order to provoke a certain
section of our people, a particular
community and to provoke them to get
excited and angry to the point of some
kind of action which would perhaps later
on enable them to be victimised. Just
now I received a report, Sir, from the
Intelligence people saying that on the
night of 27th/28th a statue of Lord
Buddha in Yeotmal district has also been
desecrated. So far we do not know of any
consequences of this action but this kind
of a thing can go on endlessly. So, this is
one matter on which I am thinking that
perhaps a small committee of Members
of different parties should be sct up
which would go deeper into this whole
guestion because in our country, in our
society these statues have become
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symbols to people with various kinds of
loyalties, allegiances, symbols of certain
sentiments, emotions — religious, social
and otherwise, and the committee can
pool their ideas and their brains and try
to suggest if there are some ways and
means; 1 know no fool-proof system can
be devised, but some way of dealing with
these statues in future can be devised.
That is one thing. I am grateful to
Mr. Chavan for two or three other points
which he has Taised. I do not wish to pre-
empt the findings of the Judicial
Commission. I cannot function here u3 a
parallel Judicial Commission. It is not my
job and it is not correct. Since a Judicial
Commission has been appointed and I
think they have to go into all those
circumstances which' led to the fire, it Is
betier not to speculate on what actually
happened and perhaps we have to wait
until the findings are there. One thing is
there. There is a continuous reference to
the mob. Well, mob or no mob, I do not
know; ‘mob’ is a word I do not like.
‘Mob’ sometimes imiplies that peopic
making up that mob, perhaps indulged in
some kind of violence, threw brickbats at
the poljce or somebody. Well, without
waiting for the Judicial Commission and
its findings, I can assure you on the basis
of my visit to that area and the talks 1
had with various people there, nobody up
to today has made any allegation that the
people who assembled near the statue of
Dr. Ambedkar. that morning when it was
found that it had been desecrated,
indulged in any kind of violence. There is

nothing like that on record. They were

not armed people, They were peaceful
citizens living in their houses in that
colony and going out for their normal
daily work. 1 talked to many of them.
There Wwas no question of violence. Angry
and uspset they may be, but they did not
indulge in any violence. So, I feel that
the action of the police will have to be
seen by the Judicial Commission against
that background also. 1 tried to find out
as to who ordered the fire. The firing was
done by the Special Reserve Police, the
SRP. They were very much in evidence
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when | went there. But the only officer
whose identity 1 could establish as having
been there when the firing was started,
was some Inspector, Kadam. No senior
police officer appears to have been there.
They arrived in later on, but at the time
of firing, there 'was nobody. Whether
Mr. Kadam who was there had actually
ordered the firing or not, I was not able
to establish. There are different versions
given to it.

As far as the Police Manual goes-there
is a Police Manual-it has a well-defined,
prescribed procedure, laid down in black
and white, 8s to the methods which could
be used to disperse a crowd. It is a
question of dispersing a crowed. Well,
many Members had referred to the
various methods, short of firing, that are
available there. In this particular case
none of them was used--neither lathi
charging nor tear-gassing nor use of
water-cannons nor something else. Firing
was resorted to. The Manual also
prescribes that you don't start off by
firing. Fifst of all, you are supposed to
fire one blank shot in the air. It is
supposed to be a warning to the crowd. If
they do not disperse after that blank
shot, well, one shot can be fired and after
a gap another short can be fired and so
on, It is all laid down in the Manual.
Mr. Vice-Chairman, you can study it if
you like. But nothing of this kind
happened. Suddenly firing began from
one particular side and the people were
taken by surprise. Many people who
came out of their houses and were going
out to other places were not even aware
of the fact that the police, force was
deployed and that it might take to firing.
Anyway, the Commission will go into all
these aspects. It is not my job to say to
what extent the excesses were, whether
the firing was unprovoked, who were
responsible for that, etc. 1 am glad that a
Judicial Commission has been appointed.
1 am also thankful to my colleague, the
Railway Minister, who after going to
Mumbai and discussing with the State
Government people, was able to
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persuade them to see that a sitting Judge,
not a retired Judge, was appointed. He
also saw to it that a time-limit was fixed
for the Commission to complete its work.
All that has already been agreed to. That
is good as far as it goes.

As regards the question raised by
Mr. Chavan as to why the garland of
chappals and shoes was not removed
from the statues and so on, I am not in a
position to say anything exactly. We met
some people there who claimed that they
had tried to remove the garland of shoes.
one is doctor who lives in that colony. He
works there. 1 don’t want to name him.
He is a Dalit by the way. He was very
helpful. He went around with us and
cxplained many things to us. He said,
when he came out of his house in the
early morning and saw that this desecra-
tion had taken place, he got hold of some
more people and he was trying to see to
it that the garland of shoes was removed.
But, according to him, some people were
also not in favour of that and they were
protesting and perhaps wanting—as Mr.
Chavan has said—to show other people
what has happened. 1 don't know.

Sir, 1 agree fully that whoever and
whichever police personnel is found to be
guilty of firing in this reckless, indiscrimi-
nate and unprovoked manner, should be
identified and they have to be very sever-
aly punished. 1 went to the hospital
particulariy to check up whether it was a
fact that most of the bullet injuries were
above the waist. Well, not all but most of
the patients whom we saw—the Home
Secretary and some other peopie were
with me—had injuries above their waists.
1 do not know whether it was done as a
deliberate intention fo kill them. Let the
judicial inquiry go into that and find out
what the orders or the instructions given
to the Police were. It is, of course, quite
a shocking thing. So, this is as far as the
firing goes.

So far as the oil tankers are concerned,
1 found that this is aiso locally a subject
of controversy as to whether these tank-
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ers, two of them, were really loaded with
some petroleum products or whether they
were empty. Somebody said that no
loaded tankers come and stand or are
parked just here, next to this area, and
that they are taken to some distant place
about two kilometres away, and are
loaded, and all the tankers which come
and stand here are empty tankers. I don’t
know. It was not possible to check at that
moment. They will have to find it out
because the story of the Police is mainly
based on this that they were afraid that if
the tankers were loaded with petroleum
products, which were highly inflammable,
and if somebody had tried to set fire to
one of the tankers, then the flames would
have spread and three would have been
widespread destruction and, therefore,
they had to fire. Well, the judicial inquiry
will go into all this, I hope, and I am sure
they will.

I may say one thing that you won't find
a single person anywhere, except the
Police, who could justify this firing. 1 met
so many people of different kinds. No-
body jystifies it because the crowd there
was perfectly peaceful and it never in-

duiged in any violence. Nobody made
any allegations that they had thrown
stones at the Police, which is the usual
explanation that is given to justify firing.
So, these people, whoever they are, will
have to Dbe punished, very severely
punished. In my opinion this was a crime,
a very cold-blooded crime, committed by
the Police. The other invident which is
also a crime—there is no doubt about
it—is the attack on Mr. Chhagan Bhuj-
bal’s house which is in a highly protected
area, just in front of the Mantralaya
where’ normally nobody is allowed to
come. Certainly, no procession or meet-
ing can take place there in that area. It is
all very heavily guarded, under section 37
or 39 of the Bombay Police Act. More-
ever, it was a Sunday morning when
normmally that area is practically deserted.
Nobody goes there because there are
only those Government office buildings
which are all closed on a Sunday; normal-
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ly nobody goes there. So, nobody has
justified this attack on the houses of these
leaders. A roundabout—in my opinion,
this is my own opinion, I am giving it for
whatever it is worth—indirect justification
1o this incident—I thought it that way-
—was given by the supreme commander
of the Shiv Sena, Shri Bal Thackeray
when he met me. He said, perhaps these
boys had got angry and excited because
of very provocative and insulting kind of
speeches and remarks which had been
made by Shri Chhagan Bhujbal in his
capacity as Leader of the Council, he has
been speaking and attacking the Govern-
ment, attacking leaders of the Govern-
ment in a very vulgar language, very
provocative language. So, that is perhaps
what has infuriated the Shiv Sainiks who
had gone there. So, I take it as a kind of
indirect alibi being given, that because of
these provocative speeches of Mr. Bhuj-
bal, some people perhaps got excited and
did this.

Apart from this, somebody has been
objecting saying why I should at all have
a meeting with an extra-constitutional
authority. I will come to that later on. I
had a definite purpose and I think that
purpose was quite justified. After all,
here also it is being alleged that he is the
man who runs that Government by re-
mote control. If he is the remote control,
then what is the usc of meeting only with
people who are being controlled by. him?
It is better to meet the controller himself.
Anyway, he made this remark. Other-
wise, he was quite regretful about it. I
don’t think it is possible for anybody to
justify it, and he also said to me. Earlier
in the moring, he had also come and
met the Governor, The Governor had
also told me what had tramspired. The
Governor is very much a constitutional
authority and he had also told Mr, Thac-
keray certain things which are there in
writing, contained in a letter of the
Governor, which I need not read out
here. He told Mr. Thackeray the same
thing, that you have to unconditionally
and unreservedly condemn what has hap-
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pened. You have to give a guarantee or
at least an assurance that you will not
permit your people to indulge in this kind
of action again, and so on. Mr. Thack-
eray said the same thing to the Governor
as he said more or less to me later on. A
question has been raised why you accept
this assurance. I don’t accept any assur-
ance. I never said that I accepted it. I
said this is an assurance he gave. I was
very much determined to get this assur-
ance from him. Something may happen
again. These gentlemen here from the
Congress Party, 1 am sure, the way they
are speaking, would say, “Yes, there is
no value in these assurances. Anything
can happen again.” So, I told Mr. Thack-
eray that everything would depend
on how you and your people behave.
What will happen in future depends
on how you behave. The responsibility
is on you. So, if he gives an assurance
that I will not allow such things to
happen again and yet if it is repeated,
well, he will certainly be at a
disadvantage. And if the Government
wants to take action, certainly, this
assurance given by him will be of some
kelp to us.

So, anyway, I went to Mr. Bhujbal’s
house and 1 must say that it was
absolutely, thoroughly, hundred per cent,
ransacked, not just a kind of minor sort
of damage was inflicted on the house. It
was absolutely smashed up, beyond all
repair. According to the Governor, that
is his estimate, he said, “If they had
caught hold of Mr. Bhujbal, — —
they were not able to catch him inside
the house ~—— I am not doubting my
mind, they would have lynched him.”

Well, I am not going that far because 1
do not know whether they were really
out to kill him or not. But, they were
shouting slogans, which I do not need to
repeat here, including making references
to him as a gaddar. Why should they call
him a gaddar? What gaddari had he
done? So, there was some meaning in it.
As far as I could make out, they were
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very angry with him and calling him

gaddar because earlier he had been g
very eminent, prominent member of the
Shiv ‘Sena. There is no doubt about ijt.
Everybody knows it. Mr. Bhujbal has
written a letter to me in which he says, “I
was a member of the Shiv Sena. I worked
for the Shiv Sena until they came in
opposition to the Mandal Commission
Report and its recommendations. Then I
decided to break with them because I am
a supporter of Mandal philosophy, I am a
backward caste man myself and I fight
for the interests of the backward castes.

When 1 found that these people are |

opposing this Mandal, ..” this what he
has written, ... “I decided to come out
from the Shiv Sena. I broke with them.
Then I came and ultimately joined the
Congress.” I would not be surprised if
Shiv Sena people arc angry with him
because of this. Now, as Leader of the
Opposition in the Council, he is free to
attack the Government, He is doing it
with vengeance. That will be the only
logical explanation for calling him a
gaddar. So, 1 think, that the attack that
was made on his house, as claimed by
some people, was purely spontaneous,
this story is a bit difficult to swallow
because suddenly in that area, a deserted
area, the area of Mantralaya, on Sunday
morning, this crowd gathered without any
previous preparation or without anybody
’having given any instructions or without

anybody having instigated them is rather
difficult to believe. It is a bit difficult to
believe. Some prominent people were
there.. Some of the names have "been
given here. They were not just rank and
file volunteers of the Shiv Sena. They
were  prominent people including
Coporators, MLAs, Chairmen of Housing
Boards and other such type of people. I
must say that this was not denied. This
was not denied. So, they came there,
And the previous night, Mr. Bhujbal had
got some information, I do not know
from where, he was apprehending that
there was likely to be an attack on his
house. He informed the police
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immediately and reinforcement was sent
to his house, altogether 40 or 50
policemen, including constables, one Sub-
Inspester, one Assistant Sub-Inspector,
some¢ women police, and so on. They
were rushed to his house, They were on
duty to guard his house, The next
morning when this erowd came and
started to break open the dpgrs to enter
his house, this police force was found to
be completely ineffective. They say that
they did not try to physically stop the
people from entering the house because
there could have been some kind of a
clash between the police and the
demonstrators. But, there was nothing
like that. They were just requesting them
to go away and not to do this and so on.
But, nothing had happened, Then two of
them have been suspended by the
Maharashtra Government itself for failiog
in their duties. So, Sir, I found a majority
of the ordinary people who are not
members of any political party are very
much worried over this particular incident
because people say that if the leaders of
the Opposition in the Council and the
Assembly can be treated like this, then
what is going to be ‘the fate of an
ordinary citizen, a common man? How
will he have safety and protection and
how will he survive? Sgo many people
were raising this question. Now these
people have been arrested, They are 46
or 47 whatever the number.

They all have to be prosecuted. But,
Section 307 of the IPC has not been
applied. Attempt to murder, under Sec-
tion 307, has not been mentioned in the
FIR. There are many other Sections. In
fact, after studyingt that FIR, I cams
back and wrote a letter to the Chief
Minister, Shri Manohar Joshi, pointing
out this to him. I wrote that this is very
wrong. Section 307 should, be. added to
the list of Sections under which these
people should be prosecuted. He has
given an explanation that according to
the police, according to the Police Com-
missioner, up to that stage the provisions
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of Section 307 had not been attracted
and, therefare, it had net been applied.
As somebody had' mentioned here ear-
lier, Mr. Thackeray had advised these
people to go to the thana and get
themselves registered under Section 307.
They went to the Police Commissioner.
The Police Commissioner said, “You
need not have come because Section 307
is not attracted at the moment, later on if
some more evidence comes to light, we
will consider about applying it”. 1 had

- met the Police Commissioner, the DG,
and some senior officers, including the
Chief Secretary also. We had a lot of
discussion. But, this is how the matter
stands. 1 do not know how cffectively
these people, who had committed such a
heinous offence of physically ransacking
the houses of the two leaders, will be
prosecuted or punished. But, they should
be. There is no doubt about it.

Then, Sir, there is a complaint, which,

I think, I should briefly refer to, though
Mr. Bhujbal is not here in the House.
Mr. Bhujbal has taken an offence and
some Congress leaders here, by means of
a statement, have also taken an offence, 1
am alleged to have made a statement
which has been published in some of the
Marathi newspapers. It says, which is not
exactly the same, but in different words,
that the Home Minister thinks that Mr.
Bhujbal has got some connections with
the criminals of the underworld. I did not
exactly say that at all. Rather it was
something said to me by Mr, Thackeray.
I regret to say that the Bombay under-
world is now dominated by a number of
mafia dons who are operating their
gangs. There are very well-organised
gangs. A kind of gang-war goes on in
Bombay in which these gangs are some-
times killing each other and sometimes
they are attacking the people from whom
they can get large sums of money. A
number of murders have taken place in
. Bombay, including of some prominent
. industrialists, one very leading trade un-
ion leader and so on. I do not want to go
into all that . But, these gangs have
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become very powerful in Bombay. And
to my mind, the police also are
pressurized to a large extent by the pre-
sence and activities of these gangs. They
are not in a position. to easily act against
them. I was told that one very senior
police officer had been frequently going
and meecting Mr. Thackeray during the
time of the 1992 riots. You remember the
riots of 1992 which took place after the
Babri Masjid Was demolished. The whole
of Bombay was practically burning. Terr-
ible things happened there. I got a report
about that officer that he was paying
frequent visits to Mr. Thackeray. He is
not in Bombay now. He has been shifted
out, I asked that officer here was a repor!
against him and if he had anything to say.
He said: ‘Sir, If I, as a police office
working in the city of Bombay, am called
by the Shiv Sena chief, is it possible for
me to refuse? If the Shiv Sena chief sends
a message saying that he wants to sec
me, is it possible for me to refuse; is it
possible for me not to go?. If Mr.
Thackeray is an extra-constitutional au-
thority, according to people on the floor
of the House, he is an extra-constitution-
al authority there also. This police officer
said: ‘If he sends for me, I have no
option; I must go; but it does not mean
that 1 will do whatever he orders me to
do’. He said: ‘I have never done that;
sometimes, we were asked to transfer
some officers, this and that, but I have
never done that’. He said: ‘I have never
done that, but I had to go; it is not
possible to work in Bombay and not go
when we are summoned by Mr. Bal
Thackeray’. This is what he said.

Reference was also made. to that daily
which is edited by the Shiv Sena chief. I
am only saying this because there is a
coalition Government there. It is not only
the Shiv Sena. It is the Shiv Scna, in
partnership with the BJP. T am sure, in
that context, whatever the Shiv Sena says
or does or writes or declares must be
highly embarrassing for the BJP also. It is
for the BJP to decide. It is for the BIP to
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decide whether they want to identify
themselves with everything that the Shiv
Sena does—whatever statements it issues,
whatever it proclaims, thése incidents
which have taken place, i.e. attacking the
houses of Opposition leaders, and all

_ that. I get. the impression that thc BJP
people are embarrased. They cannot jus-
tify it also. They were also criticising and
condemning these things. I think some of
these actions were highly embarrassing
for them also because they are in the

- same Government. They are sitting to-
gether in the same Government.

I agree with all those Members be-
cause, after all, we are in active politics.
We know what is the ideology, what is
the philosophy, of these various parties
and their leaders. I have no doubt in my
mind that the Government in Maharasht-

ra, today, is anti-secular. Of course, it is-

an clected Government. 1 cannot say
anything against it like that. It has not
dropped from the heavens. it has been
clected by the people, even though it
may not have got an absolute majority;
but it has been elected. People wanted
such a Government. But it is a Govern-
ment whose philosophy, basic philosophy,
is anti-secular. It is an anti-secular
Government. It is not in favour of the
rights of the minorities -and it is not in
favour, therefore, of the rights of the
Dalits also and to their making progress.

Therefore, this situation is very unfor-
tunate because the Shiv Sena is being
challenged now in Mumbai by some other
force. I should not mention the name.
Everybody knows. Anybody who lives in
Mumbai knows. Everybody who lives in
Mumbai knows that some other people
who themselves are linked with the
underworld are challenging the Shiv Sena
openly. For what purpose, I do not
know. But they are challenging the Shiv
Sena. They are organising morchas. They
are collecting money. They are setting up
their organisations in different localities
of Mumbai. Therefore, this conflict of
rivalry— if you would like to call it that
way— between the Shiv Sena and this

[RAJYA SABHA]

Discussion 288

other gentleman is also becoming a fac-
tor, whatever others may say. People
want patronage also because elections
would come sooncr or later. Political
patronage becomes important.

Sir, I want to say one thing here.
Nowadays, we read in the newspapers
often. Figures and statistics are given-
—whether they are genuine, I do not
know—that in the State Assembly of such
and such State— Bihar or U.P, or some
other State—even in parliament, there
are so many people sitting there now who
arc historysheeters. it is plblished. Fi-
gures are published. District by district,
figures are given of people against whom
a number of police cases are pending; of
everything, ranging from Xidnapping to
robbery, to rape, and all kind of things;
but many of them have bccome MLAs.,
MPs., and some even Ministers, If we
think that we are going to be ...(Interrup-
tions)

it Wt aEE: WY e S A R @
ad @ 3 W T A oam A T we
o 3 wisd 3 forew % Ry e feed-vhed
§ @ & 3w wea )

Iraweay (st B Y agdd): 9%
4 oem & yp .. (Fadad)

sit faey &= weh: & o w5 9@ S
o § fF % 98 W @ 6w o R
¥ wns 9 W of fdafe @ @

A i a: REw W F A
e =fen ok Yo T A e fE 3R @
R R w2 A W W R e
YW A @ IR T W B
77 § Frrt @ el 8 dmie B 8
@ & Fr 7 ol o & wwan €1 H 98 ¥
® % f o W F SR T F Wy Iy
T W E, W 9 W Y, WIM W W ¢,
il B v T 8RR W fad R ek
FH F W PR TR | R T wh, &
o T WA § ) R A R, s
e |
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T, § W e W ¢ o Afafe ad,
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wY & gy 99 A1 R ofes fEr st
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well A Tl e 3, W Wi & M R
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&, ST T ¢, T W ) R aRnet R
R A 3% faers oo O T 4 | R
a7 ) IEE F I St st @ R
@ § aewd 9-I97 R A a9 @
amelt |

wg, ¥ S frde o W gw W AW F
e ¢ a1 §) @ Q TW AR @ FF
e N et A T TR ¥ W@ g
# @, e = R @ AR o @ S
Fe 30 30 A, woW 3 e T 50 ot #

g R ) g o e § moweEt

g afee

wiew, & W W T A e § I A
TR vow & g ¥ o Jo oM g3 W
#oe & o T Wi A 9 e e §
awt ) m e agw o ¥, age whE
M W 3 whd W B s A &
o i e § R enh e ¥ o i §,
i o s W 9% 4 W wFm, AR of
3 W wm fr oA ww 356 WW R
STereE ¥ | Al FA @ w1 a9 {7 w1 A
woh W owew) w R R Wk
s ¥ vl & yerd am dw § ok W
w1 § P50 o T AR5 356 B wRiegm
8 Prem T w1 o W ww e § g@
w F s w® b s W@ e @
TR TR M R ER I AW R
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? I AR ¢ ol T AR W 9
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W T Wi ol e e G @ )
A W IR N R W) @ em AR
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dfefeem diw #( ORF § s TET § TR
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I o & N T A A W i |
® ) 3 R aF T dem R & e
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A PR R R ¥, 78 1o F A
a8 ft i ¥ & 30 o W 9| w9 vEEw
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R A oW a8 v 3 R R wE ¥
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& A A A % o Y w,
3T T § 5 S fefire s domn T
2 o wn % fo se R oot } wed
W, @ N R 9l @ v ) o o
fem a & firvar fear e § ) st &
Tl & FR T A F B, FE RER
FH TN QY| WiAIE & W @1 D 3w
dom § ool % 30 IR R I
Fram 81 wfie st won 9 sifee ) & s
& anh T W & e fiefeen § W
M F W9 a8 N TP e G W
e Y@ g R+ & g § o oW 2w
lag i WA W @am o
90y R TR F w0 3K O B

Ay fea, $ v TR fEW R e |

e faftsreet e w0t iR B 3w
W WP T W W R A ARA wW
W A ome A ANm R A A
7 TeR it 38 Rl W= <o aga e
W W8 W AR Y amow
Tga-agd A § | AR |

ey (st fcE g 9gEd): R
T S, s WgE-ag YRER | I g
A g & Gy ¥ I TR e
¥ ... (5EEA)...

st gole Fom Yvinloe iR & ol
WP R} W P T

Jmuay (h fele g wgEd):
am A Y

it geie FIR uveime R & sl

€ The hon. Home Minister is very
honest; he has very honestly put forth his
case. Whatever facts<1 have produced
before this House, he has exactly cor-
roborated them. Thereby I am thankful
to him.

vy (st Srera a wgdd): o
AT A el AR W T A
¥ ag W W W e sl 38% SWE
FTen Wl feEn SIem | 3. HadH Sge-agn
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The House then adjourned at twenty-
six minutes past three of the
clock.

The House  re-assembled at fo
minutes past four of the clock,
[THE  VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE) in the Chair.]

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Short duration
discussion regarding thé prevailing
situation in Bihar. ...(Interruptions)...

oft TR A (VorH): Hew, §eE @

R E oMY om0 3o W T

g 5 = o o9 Bl R W
...

WAy (FUTH /AT WUE): A
# WA oW TR
o (BTEE).....

SHRI V. NARAYANASAMY
(Pondicherry): In Bihar, everything is
over, What is the discussion now?
«(Interruptions)...

SHRI S.S. AHLUWALIA (Bihar):
Tomorrow. ...(Interruptionsj...

i e smEE: W WA S% e
w(EEER).., WM W W
. (5maum), . o # fAgmr W feeasd
& W & aifee | fer ¥ dAw o R A
el @ weagl @ }1 ... (5F@OR)...

THE VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): Mr.
Narayanasamy, one by one, please.

it W Ew (TowE): A, fm
o Q B R T A—mewy ¥ R W
arR 3k frer 9 fuf W e, 3@ 9@
o YE W T 0 B Ol B @ A W
m Y4 hgmas
ferm ) favg ¥ 3@ Tem W R T
T ¢ G W 6 R o e fe oA
ool ot rem-orem TR R S TR W
g1 6 o v G W o sl w
SR B o ¢ o Y Rl g & q
t wofw o o A Y o SRt
FiF fmm A fede sem § o & o =
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B # T © G W SEH F S S &
% @ 2 W AF 2.30 W A oFf I @, W
WA NI W IER TR A A
o A A W 9 WE T @ wE

st giR gar firen (m): & e
o § P T T e e R
o % fou de-97 W ¥ o W A wm
g g ¢ ol dal Y 9 o T £

it Weoume sEqEieEn: AW gE W @
LY

! g gam Rimen: o g@ W &
MAF TR F e Ao A
wR A

SHRI V. NARAYANASAMY:
Madam, we sat throughout the day today
and discussed the Maharashtra issue. Let
the Bihar issue be taken up tomorrow.
We do not know as to how long the

Bihar issue is going. to take. Sa, we will

take it wp- tomarrow.

SHRI V.P. DURAISAMY (Tamil
Nadu): Madam, the issue before the
House is about corruption at all levels
irrespective of the status of a person.
Now, after the denial of bail order by the
Supreme Court to Laloo Prasad Ji, he
has stepped down. It is for the courts
now to decide whether he is involved in
corruption or not, whether he is an
innocent person or not. So, what is the
use in sparing more time to have
discussion on this issue after he
surrendered  before the Designated
Court? :
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SHR] NILOTPAL BASU (West Ben-
gal): Madam, all of us know that this is a
very short Session. Yesterday, there were
a lot of feelings in the House that be-
cause of the absence of the Home Minis-
ter or the Minister of State for Home, we
could not work almost for the day. Now,
the discussion that has been allowed, I
am given to undertand is a full discus-
sion, and the issue is not only constitu-
tional but there are other larget issues. I
think the note with which the Home
Minister has concluded his earlier dicus-
sion, many of the issues that arise out of
that discussion, are also relevant in
Bihar. This opportunity to introspect

'what were are going to do about our

democracy arises out of the situation in
Bihar which has great relevance for this
sugust House. So, I think i{ will be
'wrong on our part to cenclude that there
should not be any discussion. Now, if
there is a discussion, what kind of signal
do we send to our countrymen? The

‘question comes up that we are wasting

the nation’s money by not having any
business. Yesterday. we could not work.
So, if we have to have a discussion, why
not start it right now?
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SHRI K. M. SAIFULLAH (Andhra
Pradesh): Madam, let us not politicise the
issuc regarding the Bihar affair. As far as
law is concerned, the man is charge-
sheected, he has resigned and with due
respect to the court and the judiciary he
has surrendered before the court. The
court will take due course of action.
What is the use of politicising the issue?
If it is only filing the charge-sheet, it
means that prima facie evidence is avail-
able against the accused. It doesn’t mean
his disqualification. In politics all political
people do not resign. Some people resign
on moral grounds. Constitutionally he is
not bound to resign. But anyhow he has
resigned and surrendered before the
court and the court will follow the laws.
Some of the Union Ministers like Shri
Shiv Shanker and others are charge-
sheeted. The court held that there was no
prima-facie case and they were dis-
charged. So, the court will take action
and the judiciary will take care of it. No
inquiry or any such thing is necessary in
the House.
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